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Central Administrative Tribunal
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Hon’ble Mr. Rakesh Sagar Jain, 

 

 Learned counsel for applicant submits that this T.A. has 

become infructuous.

 

2. Mr. Rajesh Thapa, Learned Dy. Advocate General 

appearing for the respondents present.

 

3. In view of the submission made by learned counsel for 

applicant, the T.A. is dismissed on ground of having become 

infructuous.  There shall be no order as to costs.

   

     
 

Asvs. 
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